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tl-irough the Foreign Secretary,
rvliiiistry of External Affairs.
Goverturient of India,

South Block,
Mew De i h i .

Shri R-S. Jassa1
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External Publicity Division, .
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ORDER BY CIRCULATION

Mon'ble Mr. K.uldip- S i ngh .• Member (A)

Th-e "pt-esent RA No. 152/2003 has been filed by

the applicant for review' of the order passed in OA

No". 2545/2002 . . -

2. • In the RA, the review app) icant is again trying

to rsargus -the 'whore case and has agaiii taken the same

grounds which he had taken v/h i 1e arguing the OA. While

delivering the judgment, all the grounds were consideied in

depth. • No error apparent on the face of record has been

•pointed out which may call for review of the order. Further,

the RA does riot conie wi thin the anib i t of Order 47 Rule 1 Cru

read witlr-Rufe 22 (3) (f) (i) of the Administrative Tribunals

Act.
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n view of the above, nothing survives in the

RA. which .ccordingly dismissed.
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